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NHRC asks State Govt to pay Rs 5L ex-gratia 
https://www.dailypioneer.com/2022/state-editions/nhrc-asks-state-govt-to-pay-rs-5l-ex-
gratia.html 
Taking up a petition seeking justice for a 65-year-old farmer of Tarbha block who died 
due to electrocution, the National Human Rights Commission (NHRC) directed the Chief 
Secretary, Odisha to pay Rs 5 lakh as compensation to the kin of the deceased. 
 
Acting on a petition filed by rights activist Dillip Kumar Das and considering a reply 
submitted by the State authorities, the NHRC passed the order and asked to submit a 
compliance report along with proof of payment within six weeks positively. 
 
Mohan Rana, a native of Charbhata village under Tarbha block in Subarnapur district, 
was electrocuted when he came in contact with a 11 KV electricity line on December 24, 
2020. He died on the spot due to negligence of officials of electricity distribution 
company, Wesco. 
 
Failure of the officials and the local administration in ensuring the basic human rights of 
the deceased amounts to serious violation of human rights, the petitioner had alleged. 
 
He requested the NHRC to investigate the case and direct the State to take legal action 
against the errant officials and pay compensation of Rs 5 lakh to the family members of 
the deceased. 
 
Pursuant to the directions issued by the Commission earlier, the Commission received a 
report dated March 22, 2022 from the Superintendent of Police, Subarnapur as well as 
from the Special Secretary, Energy Department in May 2022. However, the rights panel 
was not satisfied with the reports. 
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NHRC directs Assam govt to pay relief to assaulted minor 
https://www.telegraphindia.com/north-east/national-human-rights-
commission-directs-assam-government-to-pay-relief-to-assaulted-
minor/cid/1887083 
The National Human Rights Commission (NHRC) on Wednesday directed the Assam 
government to pay an interim relief of Rs 25,000 within four weeks to a 13-year-old boy 
assaulted inside a police station in Morigaon district on March 9 by an assistant sub-
inspector, who has since been suspended. 
 
The assault was brought to the notice of the NHRC by complainant Monojit Singh of 
Beltola here. 
 
The incident took place inside Laharighat police station in Morigaon district where an 
ASI “brutally assaulted” the minor who was reportedly caught stealing biscuits from a 
seized vehicles parked on the police station premises. 
 
A video of the incident, which had gone viral on social media, showed the “minor boy 
was badly injured and no medical treatment was extended to him”. 
 
The NHRC said the report submitted by the state police clearly admitted to the incident 
wherein the public servant had been found guilty, adding that “this kind of human rights 
violation caused to a minor person by a police officer indicates the sorry state of affairs”. 
 
Morigaon police in a report to the NHRC said they had registered a case (No. 151/22) 
under IPC section 324 r/w Sec. 75 Juvenile Justice Act against accused ASI Upen 
Chandra Bordoloi, who was subsequently suspended “for indiscipline, gross misconduct 
and dereliction of government duty” on March 22. 
 
He was chargesheeted on May 28. The police also said a counselling session by 
trained mental health counsellors was “arranged” for the minor boy to ensure there was 
no mental trauma after the incident. 
 
 
Taking serious note of the incident, the NHRC issued a showcause notice under 
Section 18 of the Protection of Human Rights Act to Assam chief secretary P.K. 
Borthakur, asking him why monetary compensation amounting to Rs 25,000 shall not be 
recommended to the victim in the present case. 
 
“In response to the showcause notice issued by the Commission vide order dated 
22.7.2022, no response has been received so far. Therefore, it appears that the 
authority concerned has nothing to say in respect of the payment of compensation to 
the victim of the present case,” said the NHRC’s September 14 directive to Borthakur. 
 
However, the incident had taken place during the tenure of his predecessor Jishnu 
Baruah who retired last month. 
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Rights panel orders Rs 10L relief for rape victim 
https://www.tribuneindia.com/news/haryana/rights-panel-orders-10l-relief-for-rape-
victim-432537 
The Haryana Human Rights Commission (HHRC) has recommended compensation of 
Rs 10 lakh for a mentally-challenged rape victim. 
 
Victim unable to give valid statement 
 
The sad irony of the situation is that the doctor has stated that owing to her mental 
condition, the victim is unable to give a valid statement. On this account, no 
identification of the suspected accused could be done. Justice KC Puri (retd), HHRC 
 
The victim (55) was admitted to the Government Hospital in Yamunanagar when the 
incident happened. An FIR in the case was registered on December 27, 2017, against 
an unknown person. 
 
 
The HHRC took cognisance of the crime on February 13, 2019, after a complaint was 
received from the National Human Rights Commission (NHRC), New Delhi. 
 
The forensic examination revealed that the woman was raped. The police had 
conducted DNA tests on seven suspects, but they didn’t match. A lie detection test also 
didn’t connect them to the crime. 
 
 
The HHRC was informed in January this year that in the doctor’s opinion, the victim 
experienced auditory hallucinations, suffered from loosening of association, 
disorganised behaviour, and irrelevant and abusive talking. 
 
The Bench, comprising Justice KC Puri (retd) and member Deep Bhatia, observed: “The 
sad irony of the situation emerged when the doctor opined that due to her mental 
condition, the victim was unfit to give a valid statement. On this account, no 
identification of the suspected accused could be done.” 
 
On July 14, ASI Kamla Rani informed the commission that the victim’s kids are married 
and she could be seen roaming around the village begging for food. 
 
 
Arriving at the compensation, the commission observed: “It is unfortunate that a poor 
and disabled woman, who has been raped, is begging in the streets for food.” The 
commission added that the facts available on record suggested that there could be 
involvement of more than one person in the rape of “the poor wrenched lady”. 
 
“…under Section 18(a)(i) of the Protection of Human Rights Act, 1993, the commission 
deems it proper and appropriate to grant a compensation of Rs 10 lakh to the 
dependent(s) of the victim,” said the order dated September 15. 
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The Additional Chief Secretary of the Home Department has been asked to comply with 
the order within three months. 
 
 
The commission requested the District Legal Services Authority of Yamunanagar to 
contact the legal heirs of the victim and initiate the proceedings for the appointment of a 
guardian. Till a guardian is appointed, compensation will remain deposited in a fixed 
deposit account of the victim. 
 
The commission has also directed the Director General of Police, Haryana, not to close 
the case and continue “to nab the real accused” involved in the crime. 
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Two religious scholars among seven booked under PSA in 
Kashmir 
https://www.hindustantimes.com/cities/chandigarh-news/two-religious-scholars-among-
seven-booked-under-psa-in-kashmir-101663354561855.html 
SRINAGAR Jammu and Kashmir authorities booked seven persons, including two 
religious clerics, under the public safety act (PSA), indicative of a crackdown on 
religious groups in the Kashmir valley. 
 
 
The seven persons belong to different Islamic schools of thought or religious 
organisations, including Barelvi, Jamiat ahle Hadees (JaH) or Salafi and banned 
Jamaat-e-Islami (JeI). 
 
Two among the seven booked are Abdul Rashid Dawoodi and Mushtaq Ahmad Veeri, 
who are considered influential preachers with a large following on social media. 
Dawoodi, a Barelvi scholar, is head of ‘Tehreek e Soutul Auliya’ based in south 
Kashmir’s Anantnag, while Veeri, who was booked under PSA in 2019 also, is a 
religious leader of Jamiat ahle Hadees (JaH) in Anantnag. 
 
“Two religious persons (Molvis) and five JeI activists arrested under PSA,” informed 
Vijay Kumar, additional director general of police, Kashmir. 
 
The authorities are tight-lipped about the reasons for the arrests. Under the public 
safety act, the authorities have the power to put a person behind bars without any trial 
for up to two years. 
 
 
The family members of the detained persons suspected that they may have been 
shifted to Kot Balwal jail in Jammu. Of the five former members of banned JeI who have 
been arrested, two are Faheem Mohammad Ramzan and Gazi Moin-ul-Islam Nadvi, 
people close to both families, who did not wish to be named, said. 
 
A call to the former spokesperson of JeI, advocate Zahid Ali, was picked up by a family 
member who said that he had also been arrested. “Yesterday police came and asked 
him to come to the police station. He has been arrested and has not returned home,” a 
family member said. 
 
In February 2019, the Centre banned the Jamaat-e-Islami and arrested hundreds of its 
members on the grounds that it was “in close touch” with militant outfits and was 
expected to “escalate the secessionist movement” in the state. The ban was imposed 
five months before the special status of Jammu and Kashmir was revoked. 
 
 
The arrests triggered harsh reactions, including from CPIM leader and spokesperson of 
the People’s Alliance for Gupkar Declaration (PAGD), MY Tarigami. 
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“There are reports about the detention of three well-known religious clerics. The move is 
rather deplorable and bound to deepen the uncertainty further,” said Tarigami in a 
tweet. 
 
Former vice-chairman J&K Waqf Board and senior People’s Conference leader, 
Nizamuddin Bhat appealed to the Union home minister and lieutenant governor Manoj 
Sinha to reconsider the decision of arresting clerics of religious standing under PSA. 
 
“Jammu and Kashmir has been a witness to various problems and makes a special 
case for a just and liberal view in respect of people influenced by political discourses. In 
the past, a reconciliatory approach had been adopted…,” he appealed. 
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NHRC अÚय¢ ÛयायमǓूत[ Arun Mishra चुने गए APF गवनɏस कमेटȣ एवं 
GANHRI Þयूरो के सदèय 
https://dainiksaveratimes.com/2022/09/16/nhrc-president-justice-arun-mishra-elected-
member-of-apf-governance-committee-and-ganhri-bureau/ 

राçĚȣय मानव अͬधकार आयोग के अÚय¢ ÛयायमूǓत [ अǽण ͧमĮा को एपीएफ कȧ 27वीं 
ऑनलाइन वाͪष[क आम बैठक मɅ एͧशया Ĥशांत मचं, एपीएफ गवनɏस कमेटȣ के सदèय के साथ-
साथ राçĚȣय मानव अͬधकार संèथानɉ के वैिæवक गठबंधन, गनहरȣ (GANHRI) Þयूरो के सदèय 
के Ǿप मɅ भी चुना गया है। 
 

आज मतदान से पहले, एͧशया Ĥशांत ¢ेğ के राçĚȣय मानव अͬधकार संèथानɉ के ĤǓतǓनͬधयɉ 
को संबोͬधत करते हुए, ÛयायमǓूत[ ͧमĮा ने कहा ͩक वह संयुÈत Ĥयासɉ मɅ Ǻढ़ता से ͪवæवास 
करते हɇ और कुशल रणनीǓतक योजनाओं को लागू करने के ͧलए ͪवæव èतर पर एक साथ काम 
करने के ͧलए बोड[ को “वसुधैव कुटुàबकम” कȧ भावना यानी पूरȣ दǓुनया हमारा पǐरवार है, मɅ 
अͬधकारɉ के दायरे और पहंुच के ͪवèतार के ͧलए संवैधाǓनक, मानवाͬधकारɉ और कानूनी मुɮदɉ 
को शाͧमल करते हुए साथ लेकर चलते हɇ। 
 

एपीएफ गवनɏस कमेटȣ का चुनाव एपीएफ पाष[दɉ ɮवारा ͩकया जाता है, जो एͧशया Ĥशांत ¢ेğ मɅ 
‘ए èटेटस’ राçĚȣय मानव अͬधकार संèथानɉ का ĤǓतǓनͬध×व करते हɇ। पांच सदèयीय एपीएफ 
गवनɏस कमेटȣ कȧ भूͧमका मानव अͬधकारɉ के संवध[न और संर¢ण के ͧलए कई मुɮदɉ पर 
एपीएफ महासभा से ͪवचार करना और ͧसफाǐरशɅ करना है। 
 

गनहरȣ दǓुनया भर मɅ सबसे बड़े मानवाͬधकार नेटवकɟ मɅ से एक है। गनहरȣ Þयूरो काय[कारȣ 
सͧमǓत (Ǔनदेशक मडंल) मɅ 16 सदèय है, िजसमɅ अĥȧका, अमेǐरका, एͧशया-Ĥशांत और यूरोप के 
Ĥ×येक गनहरȣ ¢ेğीय नेटवक[  से 4 सदèय शाͧमल होते हɇ। यह सगंठना×मक नीǓतयɉ के ͪवकास 
और काय[Đमɉ और गǓतͪवͬधयɉ के काया[Ûवयन कȧ ĤͩĐयाओं सǑहत गनहरȣ के समĒ कायɟ के 
ͧलए िजàमेदार है। मह×वपूण[ Ǿप से, Þयूरो सदèयɉ कȧ माÛयता पर Ǔनण[य लेने के ͧलए 
िजàमेदार है। 
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सरकार से पुͧलस थाने मɅ मारपीट पर नाबाͧलग को मुआवजा दे : 

एनएचआरसी 
https://www.bhaskarhindi.com/national/news/compensation-to-minor-for-assault-in-
police-station-with-government-nhrc-407543 

राçĚȣय मानवाͬधकार आयोग (एनएचआरसी) ने असम सरकार स ेछह महȣने पहले राÏय के 
मोरȣगांव िजले के एक पुͧलस èटेशन के अंदर कͬथत तौर पर मारपीट करने वाले 13 वषȸय 
लड़के को 25,000 ǽपये का मुआवजा देने को कहा है। यह जानकारȣ अͬधकाǐरयɉ ने दȣ। 
 

एनएचआरसी के उप रिजèĚार कानून इंġजीत कुमार ने बुधवार को असम के मुÉय सͬचव पवन 
कुमार बोरठाकुर को ͧलखे पğ मɅ राÏय सरकार से आरोपी पुͧलस अͬधकारȣ के ͨखलाफ कार[वाई 
शुǾ करने और नाबाͧलग को चार सÜताह के भीतर मआुवजा देने को कहा। 
 

घटना 9 माच[ कȧ है, जब लाहौरȣजन थाने मɅ सहायक उप Ǔनरȣ¢क उपने बोरदोलोई ने थाना 
पǐरसर मɅ खड़ी एक जÞत गाड़ी से ǒबèकुट लेने कȧ कोͧशश कर रहे लड़के को पकड़ ͧलया। 
 

एक वीͫडयो वायरल हुआ है, िजसमɅ थाने के अदंर पुͧलस अͬधकारȣ नाबाͧलग लड़के को बार-बार 
डडंे से पीटता नजर आ रहा है। बोरदोलोई को 22 माच[ को सेवा से Ǔनलंǒबत कर Ǒदया गया था 
और उनके ͨखलाफ ͩकशोर Ûयाय अͬधǓनयम के तहत मामला दज[ ͩकया गया था। 
 

इसके बाद मानवाͬधकार संèथा के सम¢ ͧशकायत दज[ कराई गई। एनएचआरसी के आदेश मɅ 
कहा गया है ͩक उसने इस घटना को गंभीरता से ͧलया है, Èयɉͩक एक पुͧलस अͬधकारȣ ɮवारा 
एक नाबाͧलग के मानवाͬधकार का हनन ͩकया गया है। पुͧलस ͪवभाग ने भी बाद मɅ अपनी 
ǐरपोट[ मɅ घटना को èवीकार ͩकया। 
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मुजÝफरपुर ͩकडनी कांड पहंुचा मानवाͬधकार आयोग: हाई लेवल जांच और 
दोͪषयɉ कȧ ͬगरÝतारȣ कȧ मांग; यूĚस के ऑपरे... 
https://www.bhaskar.com/local/bihar/muzaffarpur/news/demand-for-high-level-
investigation-and-arrest-of-the-culprits-kidney-was-removed-in-uterus-operation-
130323162.html 

मुजÝफरपुर िजले के चͬच[त ͩकडनी कांड का मामला अब मानवाͬधकार आयोग पहंुच गया है। 
पीͫड़त मǑहला सुनीता देवी के यूĚस के ऑपरेशन के दौरान दोनɉ ͩकडनी Ǔनकालने का मामला 
सामने आने के बाद मानवाͬधकार अͬधवÈता एस के झा ने राçĚȣय मानवाͬधकार आयोग और 
राÏय मानवाͬधकार आयोग मɅ याͬचका दाͨखल कȧ है। िजसमɅ आरोͪपयɉ कȧ तुरंत ͬगरāतारȣ कȧ 
मांग कȧ है। बता दɅ ͩक मुजÝफरपुर कȧ सुनीता देवी के पेट मɅ दद[ था, िजसका इलाज वहȣं पर 
बǐरयारपुर के शुभकाÛत िÈलǓनक पर एक झोलाछाप ͬचͩक×सक डॉÈटर पवन कुमार ने ͩकया। 
 

तीन ͧसतंबर को हुआ था ऑपरेशन 
 

डॉÈटर पवन कुमार ने मǑहला के गभा[शय मɅ ɪयूमर होने कȧ बात कहȣ और 3 ͧसतàबर को 
मǑहला का ऑपरेशन ͩकया। ऑपरेशन के बाद सुनीता कȧ तǒबयत ǒबगड़न ेलगी, शरȣर मɅ सूजन 
होने लगा। तब जाकर मǑहला के पǐरजनɉ ने मुजÝफरपुर के SKMCH मɅ सुनीता का ͧसटȣ èकैन 
कराया गया, िजसकȧ ǐरपोट[ मɅ दोनɉ ͩकडनी नहȣं होने कȧ बात कहȣ गई। यĚूस ऑपरेशन के 
दौरान ͩकडनी गायब होने कȧ FIR के बाद ĤशासǓनक अͬधकारȣ सकते मɅ आए और जांच शुǾ 
हुई। तब पता चला ͩक िÈलǓनक ऑथराइजड नहȣं था, सरकारȣ मानदंडɉ को पूरा नहȣं करता है। 
 

यूĚस का ऑपरेशन कराने Ǔनकालȣ सुनीता कȧ दोनɉ ͩकडनी Ǔनकाल लȣ। 
यूĚस का ऑपरेशन कराने Ǔनकालȣ सुनीता कȧ दोनɉ ͩकडनी Ǔनकाल लȣ। 
उÍचèतरȣय और Ǔनçप¢ जांच कȧ मांग 
 

अͬधवÈता झा ने बताया ͩक यूĚस का ऑपरेशन करना था, तो ͩकडनी गायब कैसे हो सकती है? 

उÛहɉने मामले मɅ उÍच èतरȣय और Ǔनçप¢ जांच कȧ मांग कȧ है। अͬधवÈता ने बताया ͩक यह 
मानवाͬधकार उãलंघन के अǓत गंभीर कोǑट का मामला है। इस पर जांच कर सÉत कार[वाई 
करने कȧ आवæयकता है, ताͩक भͪवçय मɅ ऐसी घटना ͩफर नहȣं हो। 
 

ͩकडनी ĚांसÜलांट कȧ जǾरत, वरना अͬधक Ǒदन जीना मुिæकल 
 

ͧसͪवल सज[न का कहना है ͩक ͩफलहाल उस ेडायͧलͧसस पर हȣ रखा जाएगा। इसके बाद ͩकडनी 
ĚांसÜलांट के ͧलए ͪवचार ͩकया जाएगा। इसमɅ बहुत सारे जाचं और कई ĤͩĐया होती है। सबसे 
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आवæयक है ͩक कोई åयिÈत ͧमले, जो ͩकडनी देने का इÍछुक हो। अगर उसके पǐरवार के कोई 
åयिÈत इसके ͧलए तैयार होते हɇ तो IGIMS आग ेइसपर ͪवचार करेगा। अͬधक Ǒदन तक ǒबना 
ͩकडनी के मरȣज जीͪवत नहȣं रह सकता है। डायͧलͧसस कुछ समय के ͧलए हȣ होता है। 
 

पेट मɅ गोला है, ऑपरेशन के ͧलए गए तो ͩकडनी हȣ Ǔनकाल लȣ: सुनीता 
 

पीͫड़त मǑहला सुनीता न ेबताया ͩक डॉÈटर ने कहा था, पेट मɅ गोला है, Ǔनकालना पड़ेगा। 
ऑपरेशन के ͧलए गए तो ͩकडनी हȣ Ǔनकाल दȣ। उÛहɉने इस ऑपरेशन के ͧलए 30 हजार ǽपए 
भी ͧलए थे। 
 

सुनीता के पǐरजनɉ ने Ǔनजी नͧसɍग होम के संचालक पवन कुमार और ऑपरेशन करने वाले 
डॉÈटरɉ पर ͩकडनी Ǔनकालने का आरोप लगाया है। इस मामले मɅ मामले को लेकर बǐरयारपुर 
थाने मɅ ͧशकायत के बाद नͧसɍग होम सचंालक के ͨखलाफ éयूमन पाɪ[स ĚांसÜलांट एÈट और 
एससी-एसटȣ एÈट के तहत केस दज[ ͩकया गया है। मरȣज कȧ मां तेतरȣ देवी के बयान पर और 
PHC Ĥभारȣ के बयान पर दो अलग-अलग केस दज[ हुआ है। 
 

डायͧलͧसस पर जीͪवत है मरȣज 
 

मरȣज सुनीता डायͧलͧसस पर जीͪवत है। IGIMS मɅ उसकȧ ͩफर से जांच होगी। इसके बाद वहां 
कȧ टȣम ǐरपोट[ के अनुसार आगे कȧ कार[वाई करेगी। बता दɅ ͩक पटना के PMCH और 
मुजÝफरपुर SKMCH कȧ जांच ǐरपोट[ मɅ दोनɉ ͩकडनी गायब होने कȧ बात कहȣ गई थी। 
 
 

ताला बदं कर हुआ फरार 
 

आरोपी संचालक पवन कुमार घटना के बाद से हȣ नͧसɍग होम मɅ ताला बदं कर फरार हɇ। 
भाèकर से बातचीत मɅ उसने बताया था ͩक ͪपछले चार साल स ेवह नͧसɍग होम चला रहा है। 
इसके बाद से उसका नंबर बंद बता रहा है। नͧसɍग होम को बाहर से देखने पर कोई इसे नͧसɍग 
होम नहȣं कह सकता है। बाहर मɅ एक छोटा सा बोड[ लगा है। िजसपर शुभकांत ÈलȣǓनक ͧलखा 
हुआ है। इसपर पवन का दो मोबाइल नंबर है, जो अब बंद बता रहा है। बाहर गेट पर ताला 
लटका हुआ है। 
 

DSP ने जाकर कȧ जांच 
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SSP जयतंकांत ने बताया कȧ पुͧलस ने अपने èतर से कारवाई शुǾ कर दȣ है। आरोपी कȧ 
तलाश कȧ जा रहȣ है। िजस डॉÈटर ने ऑपरेशन ͩकया था। उसका भी पता ͩकया जा रहा है। 
DSP पूवȸ मनोज पांडेय को मौके पर जाचं करने के ͧलए भेजा गया था। नͧसɍग होम के बाहर 
ताला बदं था। आरोपी के Ǒठकाने का पता ͩकया जा रहा है। 
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